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its hcadquarters in  Calcutta.  The
Pakistan Governmment took over the
management of those mills last Decem-
ber without paying any compensation
on the pretext that the mills were
not being managed properly in the
interests of the public. We have
drawn the attention of the Pakistan
Government several times because it
seems to us not at all fair to the con-
cern,

Shri A, C. Guha: Is it also true that
some of the gentlemen who were
managing these concerns have been
convicted to long-term imprisonment,
even running from 10 to 15 years, and
all their property confiscated?

The Minister of Finance (Shri
Morarji Desai): 1 know one case in
which the manager was sentenced to
five years imprisonment or something
like that, but that has now been re-
moved.

Shri A. C. Guha: But I think there
was another case...

Mr. Speaker: Order, order. Raja
Mahendra Pratap,

Raja Mahendra Pratap: I just want
to know one thing only. Where is the
difficulty when Marshal Ayub Khan
has proposed common defence? Why do
you not accept it? Because that solves
all the questions and all the threats
from Pakistan,

Shri B. K. Gaikwad: May I know
the reason, if any, for the Pakistan
Government not paying compensation
to Indian commercial firms? Further,
may I know whether there are certain
Muslim commercial firms in India
which have been taken over by the
Indian Government without paying
any compensation; if not, how the
Indian Government is tolerating these
things?

Shri Jawaharlal Nehru: The Indian
Government does not deal with Hindu
firms and Muslim firms; it deals with
firms of nationals, whoever they are,
anq those who are not nationals, on
that basis.

oY s A g o o owe-
dra wut #1 faaoo far o ¢, o
F aoffam @R 7 far gurEer
fed gu s sfus § #¢ fauar @
T § w7 gt e ¥ § av o #
¥ gz o=l offwm & Y § 7
= WR & e e ofeam §
& o= 1 oifream @R 3 iy g
wfaF § 72 foar & o 59 &% g
F fo¥ W@ @R F FE T FT

w@e?

oY FEATEIAATT AgE T FATT qr
SYTRTE} &t aiferaE F B3 E 0 7
TFET AL g aFar {5 afe afs-
mﬁ@%ﬁﬁrgﬂ%mﬁ'@lmﬁaﬁ
g

Shri A, C. Guha: The hon. Finance
Minister stated that he knew one case
of five years’ imprisonment, but may
I request the Government to make a
proper enquiry into the number of
cases in which long-term imprisonment
has been imposed on Indian nationals
for transactions of a financial nature,
and place the result of such an enquiry
on the Table of the House?

Shri Jawaharlal Nehru: We shall
certainly enquire into this matter.

Kashmir’s Position on U.N, Map

Shri Hem Raj:
*8. { Shri Ram Krishan Gupta:
[ Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to
Starred Question No. 917 on the 16th
March, 1961 and state:

(a) whether Government have
since received any reply from tne
United Nations Secretariat regarding
the wrong delineation of Kashmir's
positon on the United Nations map;
and
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(b) if so, the nature of tie reply
received?

The Deputy Minister of External
Affairs  (Shrimati Lakshmi Menon):
(a) and (b). No formal reply has
been received despite several remin-
ders. On June 15, the Permanent Re-
presentative of India at the United
Nations spoke to the Secretary-
General, who promised to look into
the matter. A further reply is await-
ed.

Shri Hem Raj: May I know when the
first representation was made, and how
long the matter has been pending?

Shrimati Lakshmi Menon: The first
representation was made on the 17th
December, 1958 and the last represen-
tation on the 26th August, 1960.
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Shri Nath Pai: In view of the fact
that we have learnt a bitter lesson
that cartographic misrepresentations
can prove very costly as in the case
of China, will we take some more defi-
nite and more effective steps with the
United Nations to see that this mis-
take is rectified by them immediately,
and not rest content that a protest
has been made, because protests were
made to China for a long time, we
poohpoohed, and in the end we saw
what the result was?

Shri Jawaharlal Nehru: This parti-
cular matter, I think, relates to Kash-
mir State. I do not quite know what
the hon. Member would suggest apart
from our drawing their attention
again and again, what more we can
do so far as the United Nations are
concerned,

Shri Nath Pai: We are co-operating
with the United Nations. The Gov-
ernment of India will have to em-
phasize that Kashmir is of so much
vital concern to us and that this body
cannot be allowed to have maps which
misrepresent India’s vital interests.
You are co-operating so honourably
with the United Nations in every good
thing that it does.

Shri Jawaharlal Nehru: He is
expressing his opinion with which 1
may agree, that is a different matter,
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but it is conceivable that the United
Nations may not wholly agree with
his opinion or my opinion. What are
we to do about it, except to make our
position clear?

Shri H, N. Mukerjee: It is not a
question of the United Nations agree-
ing or not agreeing with us. We are
a sovereign country, and we are a
member of the United Nations on that
basis, and we know what our bounda-
ries are. In regard to Kashmir, what-
ever we say goes down, nothing else.
The United Nations have nothing to
do in the matter, but they are putting
up a rival case in regard to the delinea-
tion of Kashmir. Are we going to
truckle down to this sort of thing?
What are we going to do except writ-
ing letters at intervals of three years
and more and getting no reply?

Shri Jawaharlal Nehru: I am unable
to know what the hon. Member
suggests we should do about it, except
to lay stress on our viewpoint in this
matter,

Shri Ranga: May I know whether
this map is still in circulation, whe-
ther the United Nations has not with-
drawn it from circulation?

Shrimati Lakshmi Menon: In all
United Nations publications, they use
broken lines to indicate the status of
Kashmir. We have taken up
the ‘matter in great detail with the
United Nations, pointing out that their
own legal adviser of the UNCIP, has
pointed out that the accession of
Kashmir to India was Jegal and valid.
Therefore, we insisted that these bro-
ken lines really did not indicate the
correct position, but the reply that we
got in one of the statements of the
Executive Assistant to the Secretary
General, Mr. Andrew Cordier, was
that since the matter was sub judice
as far as the Security Council was
concerned, they could not accede to
our request. That is the answer given
by the Secretary General’s assistant.

Some Hon, Members rose—
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Mr. Speaker: Order, order. Hon.
Members want to decide the matter on
a question now? I am sure hon.
Members will have an opportunity to
discuss foreign relations this time also
and they can state whatever they
think and what action the hon. Prime
Minister should take. We cannot dis-
pose of it in the Question Hour. All
the information that is available has
been placed here.

Shri Nath Pai: It should not be
misleading, Sir. What is sub judice?
Is accession sub judice?

Mr, Speaker: It is not her opinion.
She received a reply that the matter
was sub judice. It is their view.

Shrimati Renu Chakravartty: May
I request the horn. Minister that she
may place a copy of that lctter from
the U.N. on the Table of the House so
that we can see ii?

Shrimati Lakshmi Menon: There is
no letter. It is a statement made by
Shri Andrew Crodier. I shall read it
out if the hon. Members went it.

Mr. Speaker: It must be in *ne form
of a letter,

Shrimati Lakshmi Menon: No
reply was received from them. He
made a press statement. It reads
here:

“Some weeks later, on the 16th
January 1959, a statement on the
subject was made by Mr. Andrew
Cordier, executive assistant to the
Secretary General at a Press con-
ference. The statement reads as
follows:

“The reply of the U.N. Secre-
tariat has already been given in
this ymatter. I think there has
been some degree of confusion
with respect to the interpretation
of it. U.N. map does not show
Jammu and Kashmir as a part of
Pakistan. The line on the map is
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a broken line in the frontier
territory between the two coun-
tries. It is the way of simply
indicating that the whole subject
of Kashmir is sub judice and the
Secretariat must follow in fact
the line that is followed by the
Security Council itself. We have
no alternative except to continue
to do so.’”. ‘

Heavy Structurals and Vessels

+
r Shri Pangarkar:
| Shri Ram Krishan Gupta:
*9. { Shrimati Ila Palchoudhuri:
| Shri Subodh Hansda:
| Shri Nek Ram Negi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 895 on the 16th March, 1961 and
state:

(a) whether Government have since
decided about the projects and loca-
tion to set up heavy structural and
vessel projects in Madhya Pradesh;

(b) if so, the
taken; and

nature of decision

(c) the places selected for their
location?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). Do not arise.

Shri Subodh Hansda: How long
will the Government take .to come to
a final decision?

Shri Manubhai Shah: Very soon.
Actually the British party was here
and almost all the heads of agree-
ment have been finalised. Decision on
the actual site would be taken very
soon.

Shri Chintamoni Panigrahi: May I
know the names of States which have
submitted proposals for the location
of this plant?
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Shri Manubhai Shah: The present
indications are that it will be in
Wardha in Maharashtra.

Shri Chintamoni Panigrahi: 1
want to know the names of .other
States which have made representa-
tion to the Government of India for
locating this plant,

Shri Manubhai Shah: Actually for
all these different projects, almost
every State has been indicating that
each one of these projects should be
located in their area. I have assured
the House that it is the policy of the
Government to see that avoiding indu-
strially congested areas, every State
wil] get the benefit of one major public
sector engineering industry in the
Third Plan.

Mr. Speaker: I have received a re-
quest from several hon. Members that
question No. 58 should be taken up.

Shri Raghunath Singh: I have given
notice that question No. 45 should be
taken up; it relates to arms aid to
Pakistan by the U.SA.

Shri Harish Chandra Mathur: Ques-
tion No. 44 also.

Mr. Speaker: I shall call No. 45.

Arms Aid to Pakistan by U.S.A.

+

Shri Assar:
Shri Ajit Singh Sarhadi:
Shri S. M, Banerjee:

| Shri D. C. Sharma:

| Dr. Ram Subhag Singh:

| Shri N. R. Muniswamy:
Shri Ram Krishan Gupta:
Shri Prakash Vir Shastri:

*10. { Shri Chintamoni Panigrahi:

| Shri M. B. Thakore:

| Shri A, M. Tariq:

| Shri Harish Chandra

| Mathur:

| Shri Raghunath Singh:
Shri Sadhan Gupta:

, Shri Kalika Singh:

LShri Vajpayee:

Will the Prime Minister be pleased
to state:

(a) whether Government have stu-
died joint communique of President





